\ 2221 TEM NO. 2 COURT NO. 6 SECTI ON X'V

SUPR EME COUR T OF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil)No(s).21955-21956/2008
(From the judgenent and order dated 12/05/2008 in FAO No.131/2008 & FAO
No. 132/2008 of The HI GH COURT OF DELHI AT N. DELHI)

M S GODREJ SARA LEE LI M TED Petitioner(s)
VERSUS
RECKI TT BENCKI SER AUSTRALI A PTY. LD. & ANR Respondent (' s)

(Wth prayer for interimrelief )

Date: 14/07/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR, JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. Dushyant A. Dave, Sr. Adv.
M. Rajiv Tyagi, Adv.

For Respondent (s) M. Chander Lall, Adv.
M. Navin Chaw a, Adv.
Ms. Kirpa Pandit, Adv.
M. Sharath Sanpath, Adv.
UPON hearing counsel the Court made the follow ng
ORDER

Let this matter be listed tonorrow as continuing part-heard
matter at the top of the fresh matters.

(Ganga Thakur) ( Jugi nder Kaur )
P.S. to Registrar Court Master



